259 Bills Introduced

CONSTITUTION (AMENDMENT)
BILL#*

(AMENDMENNT OF ARTICLE 348)
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MR. CHAIRMAN : The question is :

**That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India."

The motian was adopted.
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SHRI'S, M. BANERIJEE : Madam,
Mr, Nath Pai has come.

MR. CHAIRMAN : You would like
to move your Bill 7
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WORKMEN'S COMPENSATION
(AMEMDMENT) BILL*

IAMENDMENT OF SECTIONS 2 AND |5)

SHRI NATH PAI (Rajapur) : Tbeg
to move for leave to introduce a Bill
further to amend the Workmen's Compen-
sation Act, 1923,

MR. CHAIRMAN : The question is :

“That leave be granted to intro-
duce a Bill further to amend the Work-

men's Compensation Act, 1923.”
The motion was adopted.

SHRI NATH PAI: Ilintroducet the
Bill.
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CONFERMENT OF DECORATIONS
ON PERSONS (ABOLITION) - BILL
Contd.

MR. CHIARMAN : Now we come to
the consideration of the Bill movd by Mr.
Kripalani.

Shri Yamuna Prasad Mandal to
continue his speech. 1f the hon. Member
comes to the front bench, it will be
better.
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